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Csfitr&l Adnsinistrative Tribunal, Princit^al Benscli

Qriainal Apgllcatioii No....9.0 M IMS.

New Delhi, this the 2Ath day of October,2000

Hon'ble Mr.Kuldip Singh,Mesber
Hon'ble Mr . S. A,T. Rizvi,?fei!!berCA)

Trimbak Ganpatrao Kawalkar,
aged about 50 years
Retired Scieivtist in Grade S--1
resident of Dands Plots
RajapethiAmravati
Tq. and Dist. AiTiravati Applisrssnt

(By Advocate - Shri Pramit Saxena)

VeESPs

1 , Ui-fion of India,
Agriculture Department
through its Secretary,
itew Delhi

2. Director General
Indian Council for Agriculture ResearchdCAR)
New Delhi-1

3v Directorf
Natural Beareo of Plants

Genatic Resources

New Del hi ■••-I I

4. Officer Incharge
National Resources of Plants,
Genatic Resources,Regional Station
P.KiVi Campus,Akola
Tq. and Distt, Akola - Respondents

(By Advocate Ms,Geetanjali Qoel)

Br Itenlble ,Mr .,.Kuldi.n_,_S.ijish.^..|^Mi^

In this OA, the applicant has prayed for the

following reliefs^-

"That the applicant's pay scale be revised
•from -RswOO 1300 to Rs,2200 4G00 as per
U,G.vC. pay packages applicable to the
Scientists into A;R,S, Services with
effect from I . 1 , 1986 and the benefits be
given to this applicant by paying the
arrears and other consequential reliefs by
revising the pay scale and also payinq the
H,R,A, and C,C.A» from 1 , 1 , 1986, The
applicant was inducted into A,R,S, with
effect from 1 ,10, 1975, The applicant had
already submitted 5 years assessment to
the authorities in the year 1987, That
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I ,

the applicant's pension was fixed on
ui'ii'evised pay scale or Rs-i aau
applicant is receiving the pension of
Rs', 1 298. 00 only which clearly demonstrate
that the applicant is required to sartor
i j'reparable pocui'iiary loss as nii; pySiv^fias;
Is'fixed in RS;70G 1300 gradO;"

2, The applicant at the relevant time was

working as Junior Botanist in the pay scale or

700 1 300; Respondents vide their nfiefriorandum datso

30; 5; 77- constituted a S«S^me called Agricultural

Research Service (in short 'ARS') and applicant was

given option to become uiember or that Servxue ; nf

was given six months time to give his acceptance if re

wanted to be inducted into ARS; Howeverp the

applicant gave his acceptance only on 31 ; 3,87 i<.e;

after a lapse of about 10 years; Respondents did not

accept the same being time bai' i ed; ; ;;« eppii,Oiani-

superannuated on 31.; 5; 95; Mis retiral benefits nc-u

been fixed taking into consideration the pay scale in

which lie was workiiig before retirement en

superannuation and his pension had been rixed at

Rs. 1298/-;

3; The grievance of the applicant is that

despite the fact that he has given his acceptance to

become a member of ARS; he has not been inducted into

that Service and not only that; his pay scale has not

been revised even in accordance with the 4th Pay

Commission's recommendations and his retiral benefits

had been fixed as per pre-revised pay scale of

RS;700-1300;



V

4, , It appears to be a very hard case in view of

the fact that not only the employees working in Govt.

offices taut even those who had been working in other

organisations were given the bsnetits of pay revisiori

coiViparable to the reoomrnendations of ith Fay

Commission bat in the case of applicant, he had not

been given either the benefits of those

recommendations and even otherwise his pay had not

been revised. He made several representations to the

i'ssponden.ts for his induction into ARC .and revision of

pension in accordance witli revised pay scales granted

hy 4th Pay Commission. Respondents did not accept hfs

willingness which he had given much after the

prescribed time limit of six months, fixed in their

memorandum dated 30.5.77. Respondents have stated

that applicant's case for revision of pay scale had

also not been considered since the- representations

made by him were combiried represeritations, whereby he

had pi'ayed for revision of pay-scale as well as for

iiiduction. into ARS,.

5. Now since the applicant has already

superannuated, the question of his induction into ARS

does not arise. But we feel that respondents can at

least be directed to consider applicant's case for

!©vision of pension and other retiral benefits in

accordance with revised pay scales granted by 4th Pay

Comiiiission.

0. This OA is, therefore, partly allowed with a

direction to applicant that he shall submit a

self contained repi-esentation to respondents for
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revision of his pension and payment of other retiral

benefits in comparison with the revised pay scales

recommended by 4th Pay Gommissiorc Kespondents snciu.

dispose of the that representation of the applicant

within a period of two months from the date of its

receipt by a detailed, speaking and reasoned order,

If the applicant has still any grievance on the order

as passed by respondents, he will be at liberty co

agitate the same by filing a fresh OA,

7. 0,A, stands disposed of with the above

directions. No costs.

(S»A,T, Rizvi) I 3S.


